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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1107 OF 2024

IN THE MATTER OF:

Manoj Tyagi & Ors .....Applicant(s)
Versus

State of Uttar Pradesh & Ors ...Respondent(s)

DDITIONAL REPLY AFF VI DISTRICT MAGISTRATE

PILIBHIT I
MPLIANCE OF ORD TED 28.03.202 ED BY
HI 'BLE NAL

The Respondent Herein states as under

MOST RESPECTFULLY SHOWETH:

I, Gyanendra Singh aged about 56 years, S/o Shri Dev
Singh presently posted as District Magistrate District Pilibhit,
Uttar Pradesh, the deponent, do hereby solemnly state and affirm

as under: -

That I am above mentioned authorized officer of the answering
Respondent and is duly competent to file the present additional
affidavit. That the Deponent is well conversant with the facts

and the circumstance of the instant case and is competent to

swear this affidavit. j{/



1. That the Deponent has read and understood the contents
of the present additional affidavit. The averments made in
the Original Application which are not specifically admitted
hereunder must be considered to have been denied by the

Deponent.

2. That this Hon’ble Tribunal vide it’s order dated 28.03.2025
was pleased to pass the following directions:

” eeeeeeed DM, Pilibhit is directed to file within two
months additional affidavit mentioning in detail
the measures taken/to be taken for rejuvenation
of the ponds in question........

3. That the present additional reply affidavit is being filed in
respectful compliance of the order dated 28.03.2025
passed by this Hon’ble Tribunal.

4. That in compliance of order dated 14.11.2024 passed by
this Hon’ble Tribunal, the deponent vide his office order
no. 1097/0A No.1107/2024 dated 28.11.2024 constituted
a joint committee, comprising of officials of District
Administration Pilibhit and directed them to ascertain the
allegations raised by the applicants and submit a
compliance report within one week.

5. That the aforesaid joint committee comprising of City
Magistrate Pilibhit, Sub Divisional Magistrate Sadar,
Divisional  Forest  Officer Pilibhit and Regional
Officer/Assistant Environment Engineer Pollution Control
Board Bareilly earlier inspected the alleged areas on
30.11.2024 which have been raised in the instant Original
Application and submitted their report to the deponent.

Y-
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6. That in respectful compliance of the order dated

08.07.2025 passed by this Hon’ble Tribunal the joint
committee again inspected both the gatas situated at
Gata No.1282/1 admeasuring area of 0.975 hectares and
Gata No.148 (1.007ha) on 23.07.2025. Apart from the
members of the joint committee, Revenue Officials of the
District Administration namely Mr Punnet Yadav, Regional
Lekhpal, Mr Tej Bahadur Revenue Inspector, Mr Prakhar
Singh Naib Tehsildar, Mrs Archi Gupta Tehsildar Sadar,

Pilibhit were also present.

. That during inspection on 23.07.2025 it was observed

that the ponds are not encroached. The natural stream of
pond was flowing and the nature of pond was not
disturbed and was same as per the available revenue
records. The said fact was also recorded by the committee
in its earlier report. It was further informed by the
Committee that the process for fish farming on leases is
being done on the ponds by the Nagar Palika Parishad
Pilhibhit.

. That the second joint inspection report dated 23.07.2025

submitted by the joint committee to the deponent is
annexed herewith and marked as Annexure R-1.

. That the deponent herein has perused the joint committee

report. Both the ponds are filled with adequate water and
are free from any kind of encroachment as alleged in the
instant Original Application; therefore the rejuvenation of

the ponds is not required. ;{/—



10. That the deponent undertakes before this Hon'ble
Tribunal that the orders passed by this Hon’ble Tribunal
will be complied in letter and spirit and will further ensure
that the nature of both ponds in District Pilhibhit are not
disturbed or encroached upon in future also.

11. That in the interest of justice, the present additional
reply affidavit may be taken on record.

DEPONENT
Verification
I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed

there from.

On this day of osﬂva, 2025.
DEPONENT
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 1107 OF 2024

IN THE MATTER OF:
Manoj Tyagi & Ors ....Applicant(s)
Versus
State of Uttar Pradesh ....Respondent(s)
AFFIDAVIT

I, Gyanendra Singh S/o Shri Dev Singh aged about 56 years
presently posted as District Magistrate Pilibhit, Uttar Pradesh,
do hereby solemnly affirm and declare as under-

1. That I am fully acquainted with the facts and circumstances

and records of the case and thus competent to swear the
present affidavit.

o
Jj /4 2. That the contents of the accompanying reply have been

x ' 56} ag}\lf prepared under my instructions and have been understood
\* \ -/ by me and I declare the same to be true and correct to my
knowledge of facts and law.

3. The contents as stated above are true and correct to my

knowledge and belief. EV

Verification
It is verified at Pilibhit on  s™August 2025 that the contents

of the present application are true and correct and nothing
has been concealed there from.
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“DM, Pilibhit is directed to file within 02 months additional affidavit mentioning in
detail the measures taken/to be taken for rejuvenation of the ponds in question.”
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